
.__-.---*-

FOURTEET.ITH KERALA LECISLATIVE ASSEMBLY

COMMITTEE
ON

PUBLIC UNDERTAKINGS
(2016-2019)

TWENTY FIRST REPORT

(Presented on 9th March, 2017)

SECRETARIAT OF THE KERALA I-EGISLATURE

THIRUVANANTHAPURAM

, 
2017



FOTJRTEENTH KERATA LEGISLATIVE ASSEMBLY

COMMITTEE
ON

PUBLIC UNDERTAKINGS
(2016-2019)

TWENTY FIRST RBPORT

Thc Plattation Coriioration of Kcrala Limited
(Based on the Rcport of the Conptrollcr and Auditor Genoral

of India for the yeu ended 31 March' 20U)

On

388/2017.



CONTENTS

Page

Composition of the Committee .. v

lnFoducrion .. vii

Repon

Appendix I :

Summary of main Conclusions/Recommendations .. 4

Annexures referred to in the Audit Report

Annexure 23 .. 5



COMMITTEE ON PT'BLIC UNDERTAKINGS (2OIG2O'19)

COMPOSMON OF THE COMMITTEE

Chairman ;

Shri C. Divakaran.

L[embers :

Shri T. A. Ahammed Kabeer

Shri K. B. Canesh Kumar

Shri C. Krishnan

. Shri S. Rajendran

- Shri Thiruvanchoor Radhakishnan

Shri P. T. A. Rahim

Shri Raju Abraham

Shri Sunny Joseph

Shri C. F. Thomas

Shri P. Unni.

Legi sl aturet S e crc tari at :

Shri V. K. Babu Prakash, Secretary

Smt. P. K. Girija, Additional Secretary

Shri P. B. Suresh Kumar, Deputy Secretary

Smt. Deepa V., Under Secretary.



IN'IRODUCTION

L the Chairman, Committee on Public Undertakings (201G2019) having

been authorised by the Committee to Present the report on its behalf' present this

Twenty First Report on The Plantation Corporation of Kerala Limited' based on

the reiort of the Comptroller and Auditor General of India for the year ended

31 March, 2011 relating to the Public Sector Undertakings of the State of Kerala'

The Report of the Comptroll€r and Auditor General of India for the year

ended on 31 March 2011, was laid on the Table of the House ot 23-3-2012' The

consideratiol of the audit Paragraphs included in this report and the examrnatron

of the departmental witness in connection thereto were made by the committee

on Public Undertakings constituted for the years 2014-2016'

This Report was considered and approved by the Committee (201G2019)

at its meeting held on 2-T2O17.

The Committee places on record its aPPreciation for the assistance rendered

by the Accountant General (Audit), Kerala in the examination of the Audit

Paragraphs included in this Report'

The Committee wishes to express thanks to the offlcials of the Agiculture

Department of the Govemment Secretariat and The Plantation Coryoration of

Kerala Limited for placing the materials and information solicited in connection

with the examination of the subject' The Committee also wishes to thank in

particular the Secretaries to Governm€nt, Agriculture and Finance Departments

and the officials of The Plantation Corporation of Kerala Limited who appeared

for evidence and assisted the Committee by placing their views before it'

Thiruvananthapuram'
9th March 2017.

C. DIVAKARAN'
Chairman'

Committee on Public Undertakings



REPORT
ON

THE PLANTATION CORPORATION
OF KBRALA LIMITED

AUDIT PARAGRAPH

Contribution to Providcnt Fund disrogarding the ceiling fixcd for

salary resulted in irregular payment of | 72'93 qote'

As per Employees Provident Fund and Miscellaneous hovisions Lcr' 1952

(Act) and Employees Provident Fund Scheme of 1952' for establishments

engaging 20 or more persons and engaged in notified indusfies' employefs'

"oiniU*ion 
to Provident Fund was 12 per cent of salary @asic pay' DA' cash

valueoffoodconcessionandretainingallowanceifany)'limitedto{6,500of
salary per month. For any sick industrial companyt3' the rate of contribudon was

1O per cent.

A test check (2009-2011) of the emPloyer s contribution to the Provident

Fund in case of thirteenrn companies revealed that these companies instead of

restricting their share of contribution to monthly salary of t 6'500 had been

contributi-ngonthebasisoffullsalaryinrespectofemployeesdrawingsalary
more than ( 6,500 Per month.

The excess contributions to Provident Fund thus made resulted in irregular

payment of ? 72.93 crore (Annexure 23) in respect of the thirteen companies

during the period 2007-08 to 201G11'

Managements stated that the ceiling of ( 6'500 under the Act was fixed

years back 
-and 

it remained without change whereas the wages and other benefits

had increased considerably over fte yean' Accordingly even the lowest unskilled

employee would draw in excess of ( 6,500 per month They also contended that

it would not be possible to recruit and retain work force if employee benefits were

reduced.

ffise(o) of subseclion(l) of secdon 3 of rh€ sick

f,i"fi; ilffiilGiecii provisiong ecq 198i and which has been dedared as sucr bv the

noard for tnduigiat and Financial Reconsruction'

Tbe Kerala Sta@ Financial Enrerprues t-td" Ttansformets ard Eleclricals. Kerala Ltd" The

iil,*,j-.ii- C""rr"'ir"J""ri r,ta., Keltron bomponent Complex Ltd.,- KelEon Crystals Ltd.,

f.foii fi".iia" La, Keltron Magnetics Ltd ' Iftnla Auiomobiles Ltd ' Travancorc Tirtaniuln

iili'".t'iii1.-i.*r" stae oeveriges(Manufictudns and lvlt€tino c:rpoj1:o:-.Ltd- rl'e

ffiffi"e;il;; oi x.rut" l,al, k"rh s,"ru Elecronics Developmenr corporation Ltd.,

The Kerala Minerals and Metals Ltd

3882017.
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The point stays that all EpF contributions should have been in consonance
with existing statutory provisions,

The matter was reported to Government (July 20ll); their reply was awaited
(November 20ll).

[Audit paragraph 4.12 contained in the Report of rhe Comptroller and
Auditor General of India for the year ended 3l March, 20ll.l

l. The Committee noted that as per the Employees provident Fund and
Miscellaneous Provisions Act, 1952 and Employees provident Fund Scheme of
1952, a ceiling of { 6,500 of monthly salary had been fixed as the employer,s
Contribution to EpF. But the Corporation, instead of restricting their share of
contribution to monthly salary of I 6,500 had contributed on full salary amount
in respect of employees drawing salary more than t 6,500, per month without any
approval from Government which led to the irregular payment around ( 2.07
crore during the pgrida 2007_08 to 20t0_tt.

2. The witness replied that until 2001, the ceiling was I 5,00O and during
that time only Senior Officer's salary exceeded the ceiling amount while most of
the labourer's salary were within the limit. In 2001, even though the ceiling was
enhanced to ( 6,500, most of the employees, salary crossed the ceiling. He
further informed that in Section 12 of provident Fund Act, it was menhoned that
existing benefits of the employees might not be reduced. Therefore the comDanv
continued with the practice of paying conhibution on fuU ,u1"ry a_ount
rrespective of the ceiling amount.

3. The witness added that when the practice of paying contribution on full
salary amount was objected by the Accountant General, Corporation sought
clarification in this regard from the Govemment and in the absence of timely
directions or sanction of the same, the Corporation issued orders fixing the salary
ceiling for contribution to pF as I 6,500. Then the employees approached the
Hon'ble High court against this and stay was obtained. Another case *as atso
pending before the Hon'ble High Court in this regard.

4. To a query of the Committee with respect to the necessity of issuing an
order to restrict the ceiling to ( 6,500, the witness replied that the orders were



J

issued to inform labourers and if the existing system was changed all of a sudden

without intimation labourers might have gone for strike and labour issues would

have been sprouted up. The witness further intimated that the ceiling has since

been enhanced to < 15,000.

5. The Committee criticized the Corporation for not submitting the reply to

the audit para in time.

Conelusion/Rccommetrdrtions

6. The Committee observes the Corporation's wilful negligence

in adhering to thc ceililg fixcd by the Goverametrt with regard to

the remittatce of EPF contribution as an act of impertincnce'

Thcreforc, the Committcc desires that Corporation should furnish a

detailed rePort with rogard to the erces8 remittrnce of BPF

contribution urgcntlY.

?. The Committes express ite dieplcaoure over the improper

procedure of the compaly in iceuiag orders fixing thc salary ceiling

for cottribution to EPF as ( 6,500 without the approval of the

governmetrt which paved the way for omployces to approach the

High Court. Thercfore, the Committee recommends that the

authorities of the conpany should be vigilant to avoid these types of

procedural lapses in future.

ThiruvananthaPuram,
9th March, 2017.

C. DIVAKARAN,
Chairman,

Committee on Public Underakings.



APPENDIX I
SI'MMARY OF MAIN CONCLUSION/RECOMMENDATIONS

sl.
No.

Para

No.

Department

Concerned
ConclusionVRecommendations

(D (2) (3) (4)

6 Agriculture

Department

The Committee observes the Corporation's wilful
negligence in adhering to the ceiling fixed by the

Government with regard to the remittance of EPF

contr:ibution as an act of impertinence. Therefore,

the Committee desires that Corporation should

furnish a detailed report with regard to the excess

remittance of EPF contribution wgently.

7 Agriculture

Department

The Committee express its displeasure over the

improper procedure of the company in issuing

orders fixing the salary ceiling for contribution to

EPF as t 6,500 without the approval of the

Government which paved the way for employees

to approach the High Coun. Therefore, the

Committee recommends that the authodties of
the company should be vigilant to avoid these

types of procedural lapses in future.
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